ORIGINAL APPLICATION NO.113 of 1997

-+ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
% AT HYDERABAD

DATE OF ORDER: 30th December} 1997

BETWEEN :

K.RAJU . «. BAPPLICANT

l. Union of India rep. by its General Manager,
South Central Railway,
Secunderabad,

2. The Divisional Railway Manager,
S.C.Railway,

Guntakal. - .. RESPONDENTS

COUNSEL FOR THE APPLICANT: Mr.K.K.CHAKRAVARTHY

COUNSEL FOR THE RESPONDENTS: Mr.K.SIVA REDDY, Adl.CGSC

N
CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

~

JUDGEMENT

7 ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN,MEMBER(ADMN. )

™

Heard Mr;K.K;Chakravarthy, learned counsel for
~applicant and Mr.K.Siva Reddy, learned standing counsel
the respondents.
a
2. This OA is filed foELdeclargtion that the act
of the respondents in fixing the pension of the applic
at Rs.450/- in the scale of pay of Rs.950-1500 on a ba

of Rs.1150/- is illegal, arbitrary and contrary to

%

the
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rules and as such- to direct the respondents to fix lthe
pension at Rs.S?O/; taking into consideration of the to¢tal
service in full of 34 years by ordering payment of |the
difference and all consequential benefits with effect from

1.10.91.

3. The applicant's representation dated 8.7.92 has
been disposed. of by the letter nO.G/P.500/II/0A.113/97
dated 8.9.97 which is attached to the reply. Hence the| OA

also needs revision challenging this order.

5. It is now stated by the learned counsel for |the
applicant that the applicant is no more and hence he wahts
to bring LR on record for prosecuting this case. LR

petitition is still to be filed.

6. When the case was posted today, the learned

. L& af 4G ovpplicant Wik
counsel- for the appliqant submitted that the i Z-file a
comprehensive OA by £h£=1§£b and also challenge the order
referred to above. He further submitted that in view |of
the above, he is withdrawing this OA with liberty to file a
fresh OA for the same cause by the LRsof the applicant also

challenging the order referred to above.

7. In view of the above sﬁbmission, the applicant |is
permitted to withdraw this OA and liberty is given to file

a fresh OA as stated above in accordance with the rules.

8.. The OA is thus disposed of. No order as to costs.
(8-30FET PARANESHWAR) (R.RANGARAJA;%
_, MEMBER—JUDL. ) MEMBER (ADMN. )

go.\f} DATED: 30th December, 1997 Wq\/]
D

Dictated in the open court.
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Capy te:

1. The General Manager, Seuth Central Rai lway, Secunderabad,

*

2. The Divisisnel Rajilwey Manager, Seuth Central R iluay,
Guntakal, : ‘

3, Dne cepy te Hr.K.K.Chakrhvarthya,Advncats.CAT,Hydarabad;'
" 4, One cepy te Mr,K.Siva Reddy,Addl.CGSC,&ﬂT.Hyderabad.
5, One cepy te O.R(A),CAT,Hydarabéd. |

6.'Bng duplicatse capy,

YLKR
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